IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BRNCH

AT HYDERABAD

0A,1175/99 ét.4-7-2000
Be tween

K. Seetharamudu : Applicant
and

1. Union of INdia, rep. by
Director General

Dent. of Posts

Dakbhavan, Sansadmarg

New Delhi

2, Director of Pestal Services
e/¢ PMG, Vijayawada

3. Sr. Supdt. of Poest Offices
Vi jayawada

4. Sri Leokanatham
Inguiry Officer/
Asstt. Supdt. of Post effices
HQ Gudur Divisien

Gudur Nellere Dist,. Respendents

he

Ceunsel for the applicant
Advocate

Ceunsel fer the respondetts t AA Jabri, CG3C

Ceram
Hen. Mr. Justice D.H. Nasir, Vice Chairman

Hon. Mr. R.Rangarajan, Member (Agdmn.)

Krishna Dewvan
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0.A.1175/99 d4t.4-7-2000

Orgder

oral erder (per Hon. Mr, R. Rangarajan, Member (Admn)

Heard Mr. Krishna Devan fer the applicant and Mr.
A.A, Jabril fer the respendents.
2. This OA is filed te set aside the preceedings Ne.ASP/
ing.Ne.4/96 dated 5-4-1999 whereby the inquiry preceedings
were cenducted and proceedings dated 14-7-99 whereby the
applicant was asked te submit his remarks en enquiry prec-
eedings and further preceedings if any by declaring the
action of R-4 in cenducting the proceedings en the sajd
dates even after taking notice of the physical incapacity,
te attend, participate in the proceedings as he is affliceed
with paralysis ef Right hand, Right leg, slurring speech and
fading memory as arbitrary, illegal and fer a censequential
directien te R-4 to treat the preceedings held se far as
nonest and te preceed further with the Inquiry preoceedings as
and when the applicant preduces fitness certificate and
participates in the inguiry.
3. The applicant is issued with a charge sheet for majer
penalty. It is stated that the applicant 1s physically
unfit for attending the inguiry. Te that effect the
applicant has produced s private Decter's certificate. TIf
the respondents are not willing te accept Private Doctor's
certificate they are at liverty te send a Departmental
Decter te examine the applicant and obtain nécessary erders
frem that Dector in regard te the Status ef health ef the
spplicant te attend the 1nqﬁiry. That dector sheuld alse
indicate the date by which the applicant will be able te
attend the inquiry in case he cannet attend the inquiry .
immediately. That certificate Should be send to the inguiry

efficer and the applicant shenld be advised to attend the
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inquiry. On that date the inguiry preceedings may be
conducted further and on that basis draw the final inguiry.
report. A cepy of that repert sheuld be given to the
applicant fer his.Defence statement and further action sheuld
be taken in accerdance with law.

4. With the abeve directions the OA is dispesed aof.

No cests.

S

(R. Rangarajan) ' (D.H., Nasir)

Member (Admn.) Vice Chairman
Dated : 4 June, 2000 iy}
Dictated in Open Ceurt -
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